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CENTRA L ADMINISTRATIVE TRIB~ 
AL!.AHA. Bi\D BENCH 

ALlAHABAD 

original Aeelioation No. 698 of 1997 

Open court 

Allahabad this the 16th day of September. 2004 

Hon'ble Mr.Justice S.R. Singh, Vice Chairman 
Hon'ble Mrs. Roll Srivastava, Member{A) 

1. Ajoy Kumar S/o Kashi Nath R/o Hopper Collony/ 

Mughalsarai. 

Laxaman Pd. s/o Ram Lakhan, Chakia, varanasl. 

sanjoy Kumar s/o H.N. Ra'tl:lt, Markinganj,Gorakhpur • 

4. Sudhir Choudhary S/o M.P. Chaudhary, H'ajiganj, 

Patna • 

s. Radha oevi w/o Laxman Pd •• Chakia, varanasi. 

6. Lallan Raw:it s/o Jhuri Rawa.t, R/o Uria, Ghazipur. 

7. Rajesh Kumar S/o PUI*wasi Ram, Mughalsarai,varanasi. 

a. Ranjit Rawat S/o eabu Lal R/o Gaya Colony/Mughal­

sarai. 

9. Manoj Pd. S/o aamashanker Pd. R/o European CCJlony/ 

MGS. 

10. Jairam S/o Moti Lal R/o Bhatwali Bazar. Ghazipur. 

11. Sukhai Pd. S/o Ram Pherai R/o Eurpopean Colony. 

Mughalsarai. 

12. Ashok Kumar Anand S/o Chauthi Ram, Chauhala,a 

varanasi. 

13. JOO(Vinod Kunar Anand S/o Chauthi Ram R/o Chauhata, 

Varanasi • 

14. Suman Kumar Bharti S/o Ram Atililash, Teliabl!lgh, 
varanasi. 
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12. Sri Bireha. 

13. Sri Lal Babu. 

14. Sri Binod Kumar 

1 5. Sri .Tclinendra 

16. Sri Binod Kumar. 

17. Sri Upendra Kumar. 

18. santosh Kumar. 

19. Sri oev Kwnar Gond. 

20. sri Gopina Bakra. 

21. Lalan. 

22. sri Krishna. 

23. sri Rameshwar. 

24. sri Manju Kumar. 

25. sri Rajesh Kumar. 

26. Sri Shanker Ram. 

27. sri Na th uni Ram. 

2 8. Sri N ukund Toppo. 

29. Sri Rajendra. 

30. Sri Om Prakash • 

31. Miss sunita K. 

32. sri Krishna K. 

33. Sri Vi jay Ke 

34. Sri Arun Kumar Pas-n. 

35. Sri Baleshwar Jee. 

36. Sri Akilimangu 1:6swan. 

37. Sri Chhotlte Lal. 

38. Sri Krishna K. 

39. sri surendra P. 

40. Sri sachida. 

41 • sri Gha ns.!&m Ram. 

42. Sri oa yanand P • 

43. Sri Raj Ke 

44. sri sureah soran. 

45. Sri sanjay K. 
46. sri Nand Lal. 
47. sri Anirudha Ram. 

48. Sri Suresh KeGe 

49. Sri Ramesh•r Dasa. 

SO. Sri Ramal oraon. 

51. Sri Sbiv Shanker. 

52. Sri Shiv Shanker Ram. 
53. smt. Manju Lata. 

54. Jitendra P. 

ss. Sri Ram Krishna 
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56. sri Satya Prakash. 

57. sri Parneshwar P. 

sa. sri Chhatto P. 

59. Sri Lal Babu P. 

60. sri Vijay K. 

61. Sri sushil P. 

62. Sri Manoj Kwoar. 

63. sri Ramesh • 

64. Sri Lal 8ahadu.r. 

65. Sri Virendra p. 

66. sri Kamla P. 

67. sri Nand Lal Majhi. 

68. sri Amar Nath. 

69. Sri Ashok K. 

70. Sri Ajay Anjand. 

71. Sri Da ya Shanker Ram. 

72. sri Prakash Chand. 

73. Sri Paras Nath. 

74 • s ri Dhanpal Meena. 

75. Sri Bisheshwar Pater. 

All w:>rking on Group • o• posts in the Offices 

Wlder o.R.M. Eastern Rl y. M~hal sarai are to be 

served thro~h the o.R.H. Eastem Rail W3. Y• Mughal-

sarai. Respondents 

By Advocates Sbri A.v. Srivastava. 
Shri Manu Saxena 
Shri Ajit K~_r __ 

0 R D E R ( Oral ) -----
By Hon' ble Mr.Justice S.R. Singh. v.c. 

By means of notice dated 23.11.1995 (annexure 

A-l), sanction of General Manager t..o undertake open market 

recruitment of 47 s.c. and sa ST in Group •o• category. 

'locally' against the shortfall/backlog of s.c./s.T. was 

communicated to the Di~isional Railway Manager. Eastern 

Railway. Mughalsarai. The applicants.it ia alleged.were 

amongst the candidates who applied pursu~nt to the 

advertisement afores.tated. However. they failed to 

seoure selection. The private respondents were selected 
'-- "t, L 

and appointed. and the challenge herein is \.the validity 
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of panel dated 28.06 .1997. ~nich is sought to be quashed 

coupled with a direction to respondents to consider the 

applicants for Group •o• posts. shri Sudhir Agarwal. · , ·· 

l 6arned senior Advocate submits t.hat according to 

sanction order dated 23.11.1995, recruitment of 47 s.c. 

and 58 s .T. was req uired to be made frOm amongst the 

'local' candidates. St)ri Sudbir Agarwal has submitted 

that the word 'local• used in the sanction order dated 

23.11.1995 is intended to confine consider~tion of the 
who~ 

local candidates. Most of the res{X)ndentsLhave l:een 
~ 

empanelled for recruitment belong to distant plaoeBin 

State of Bihar and West Be ngal. hence entire process of 

selection is vitiated. Shri sudhir Agrawal has sutxni.tted 
\...- 'L ~~ 

that selection is *"tJIP vitiatedj9ue to the reason of 

favour shown oy Shri Bipin Prasad Shahabad. un-official 

Mem.oer of the selection Board. who belongs to Gangoli. 

P.o. Dehari. District Rohtas. State of Bihar. and it was 

because of his influe nce that 4tftncst of the selected 

candidates belong to State of Bihar. 

so far as the submission that consideration for 

appointment to Group 'D' post should have been c onfined 

to ... the local people. suffice it to say that there is 

no such mention in the advertisement(annexure A-2) • 

Advertisement actually issued on the basis of sanction 

order dated 23.11.1995 has not been filed and in any case 

the word 'local' used in the sanction leet~r dated 23.11.95 

has not been defined in the s&id order. The term 'Local 

Resident• used in para-179 of the Indian Railway EStablish­

ment Manual Volwne I has also not·been defined. It is 

true that clause VI of para-179 of the Manual provides 

tha t an employment notice indicating the tbtal number 

of vacancies. the numoer of vacancies reserved for s.c. 
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and s.T •• scale of pay, qual.ficfiations prescribed etc. 

as well as the last date for receipt of applications. 

should be prepared in due time and issued to Employment 

Exchanges within the recruitment unit and to the recog­

nised Associations of scheduled castes and scheduled 

Tribes so that adequate publicity is given with a view 

to•attracting the maximum nUIIl):)er of local residents. • 

but that"'W'{~self would not mean that recruitment 

should be confined only to local candidates. Article 
C}- lL, ~J:~, \'\ ~ shall, 

16(2)frovides that m citizen.l on grounds only of religion 

race, caste, sex. descent. place of birth, residence or 

a ny of them. be ineligible for, or discriminated agains~ 

in respect ofLany employment or office under the state. 

The applican~ it is not disputed, were also considered 
~~ 

but they failed to secure ~.,L.Place in the panel. In 

the circumstanc:es, there fore. we are o £ the view that 
~~ 

oo prejudice ~l. caused to the applicants and the 
~~~ 

select panel cannot be said t o have¢ tia ted merely 

beca use candidates belonging to State of Bihar and West 

Bengal were considered a nd selected. 

3. 

selection 

So far as the allegation that process of 

was vitiated ~ue to favour shown by the 

non'official member Shri Bipin Prasad Shahabad is concerned, 

suffice it to say that in para-7 of the counter ' -affidavit 

filed by resp>ndents no.l and 2. it has been clearly stated 

that no pick and chose policy was adopted in the selection. 

That apart no specific allegation has been made arout 

the manner of favouring the individualecandidates. The 

selected candidates have already been appointed and are 

w:>rking on their respective posts. we are not pursuaded 

to with the panel 
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4. In view of the above discussion. the o.A. 
U>V' 

fails and ~ismisaed accordingl Y• No order as to 

cost. 

Member (A) 

• 


